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CENtRAL ADMINISTRATIVE TRIBUNAL 

LUCKNOW BENCH

Joint Application N o .1 7 1 9 /2 0 0 7  
In

O rig inal Application No. 3  2 3 /2 0 0 7  
This th e  31®‘ day o f July 2 0 0 7

HON^BLE MR. N.D. DAYAL, MEMBER (A )
HQN^BLE MR. M. KANTHAIAH, MEMBER f j)

1. R adhey Shyann Lai, aged ab o u t 4 7  years , son o f Late Shri 

Ram  Kewal Lai, re s id e n t o f - I I - 1 2 1 - G ,  S leep er Ground  

R ailw ay Colony, A lam b ag h , Lucknow.
2. N.K. S rivas taya , aged abo ut 4 8  years , son o f Late Shri L a i , 

Bhadur S rivas tava , res ident o f 5 6 9  C h /2 7 , Prem  N agar, 

A lam bag h , Lucknow.

3 . V eerp a l S ingh, aged ab o u t 5 0  years , son o f Late Shri 

Banw ari Lai, res id en t o f 5 5 7 /1 4 9 , N ew  O m  Nagar, 

A lam bag h , Lucknow.

4 . S h an kar Lai K ushw aha, aged ab o u t 4 9  years , son o f Late  

Shri N anku Lai Kushsw aha, res id en t o f - I I - 1 8 6 - D ,  D iesel 

Coony, A lam bag h , Lucknow.

5. Mohd. Kaism  Raza, aged ab o u t 4 9  years , son o f Shri Syyed  

Ahm ad Raza, res ident o f I I - 1 1 1 6 - D ,  R ailw ay Colony, 

Church Road, A lam bagh , Lucknow.

6 . in d e r  M ohan, aged abo ut 4 5  years , son o f la te  Shri K.L. 

M en h d ira tta , res id en t o f M M -D -1 /3 8 8 , LDA C olony, Kanpur 

Road, Lucknow.
7. Ram esh S ingh, aged ab o u t 4 7  years , son o f Shri S h iv  Anuj 

S ingh, res ident o f I M 8 3 - J ,  M ulti S to ry ^ V G  C olony, 

A lam bag h , Lucknow.

8 . S m t. N ee lam  S h a rm a , aged ab o u t 4 7  years , D /o  Late  Shri 

S atya  Prakash S h a rm a , res id en t o f M M -D -1 /5 2 7 , LDA 

Colony, K anpur Road, Lucknow.

9 . Subhashis B ennerji, aged ab o u t 4 8  years  , son o f Shri P.N. 
B ennerji, res ident o f C /o  5 6 9 -C h /2 7 , Prem  N agar, 

A lam bag h , Lucknow.
10 . S m t. S h a n ti S ingh , aged ab o u t 4 4  years , D /o  Shri R an jee t

S ingh , res id en t o f L -6 7 , G renz Road, C harbagh , Lucknow.
...Applicant.

By A dvocate: Shri Praveen K um ar.



Versus.

Union of In d ia  through
1. The  G eneral M anager (P ), N orthern  R ailw ay, Baroda House, 

New  D elh i.
2 . T h e  C h ief W orks l^anager. Loco W orkshop, C harbagh, 

Lucknow.
3. D ep u ty  D irector E stab lishm ent (W e lfa re ), R ailw ay Board, Rail 

B haw an, N ew  D elh i.

By Advocate: Shri S. V erm a .

ORDER fOran

BY HON^BLE MR. N.D. DAYAL, MEMBER lA l

Heard Shri P raveen K um ar, th e  learned counsel fo r th e  app licants  

and Shri S. V e rm a , th e  learned counsel fo r respondents.

2. Learned counsel fo r th e  applicants has draw n our a tte n tio n  to  

th e  representa tio n  to  th e  G eneral M anager (P ), N orthern  R ailw ay a t  

(A n n e x u re -9 ) w h ere in  th e y  h ave sought b en e fit o f First Class P riv ilege  

Passes as has been provided to others w ho are  sta ted  to  be s im ila rly  

situated  persons and w hose nam es w ere  on th e  panel of e m p lo ym en t 

notice No. 1 /8 2  as w ell as 1 /8 2 -8 3 .  I t  is sta ted  th a t in those cases 

w h ere  th e  ju n io rs  from  th e  panel w ere  gran ted  First Class Privilege  

passes, th e  seniors had com e befo re  th e  Tribun al a t  th e  Principal 

Bench, New D elh i in O .A .N o .4 1 4 /2 0 0 3  a lon gw ith  others decided on 

1 6 .8 .2 0 0 4  by asking th e  respondents to  consider th e ir  cases.

3 . The  Learned counsel fo r th e  app lican ts  subm its th a t  ^

representa tio n  o f th e  applicants has been decided by A n n e x u re -A -/,  

w hich is a cryptic  and non-speaking  order. He th e re fo re , prays th a t  it 

w ould be only fa ir , if respondents w e re  to  Vfe»consider th e  sam e in 

v ie w  o f th e  action taken  in th e  past in th e  cases of s im ila rly  s ituated



persons keeping in v iew  th e  decision o f Principal Bench, Mew Delhi 

passed in O .A .N o .4 1 4 /2 0 0 3 .

4 . Learned counsel fo r th e  respondents subm its  th a t  he has not 

received specific Instructions in th e  m a tte r  but incase th e  counsel fo r  

ap p lican t provides a  copy o f th e  ju d g m e n t passed by th e  Principal 

Bench of th is  Tribun al on which he is re ly ing th e  respondents would  

consider th e  re lie f sought by th e  app licants  in th is  OA, in accordance  

w ith  law . A copy o f th e  ju d g m e n t has been handed o ver to  th e  

learned counsel fo r respondents in th e  court itse lf.

5. In  v ie w  o f th e  abo ve , th e  im pugned o rder dated  6 .7 .2 0 0 7  is se t- 

aside. Th e  R espondent IMo.l is asked to re -co n s id er th e  representa tio n  

a t A n n e x u re -9  to  th is  OA, in accordance w ith  law  keeping in v ie w  th e  

grounds advanced in th is  OA as w ell as th e  p rayer m ad e  th e re in , in 

th e  ligh t o f th e  o rder passed by th e  Principal Bench o f th is  T ribunal a t 

New Delhi in th e  abo ve OA, and inform  th e  app licants  by  w ay  of a

speaking order.

T h e  OA is disposed o f as abo ve. No o rder as to  costs.

(M. KANTHAIAH) (N.D. DAYAL)
MEMBER (J ) MEMBER (A )

/amit/.


